
Most Immediate
Vidhan Sabha Business

From

Subject:-

No. Rev. 1 -3(Starrp)7/S0-II-Loose
Govemment of Himachal Pradesh.
Revenue Departrnent ( Starnp-ltegn)

The Additional Chief Secy. (Revenue),
Government of Himachal Pradesh.

cretary,
Hirnachal Pradesh Vidhan Sabha.

Dated Shimla - 2. the

The Hirnachal Pradesh Court Fees (Arnendment)
20 Il -intr oducati on thereo f.

4lorf zotz

2017

Sir,
I am to honour to give notice of rny intention to introduce the

Himachal Praclesh Courl Fees (Arnendment) Bill, 2017 in thc ensuing session

of H.P. Vidhan Sabha. This notice may kindly be allowed in condonation of

notice period.

Three duly autl-renticated copies and 120 Copies of the atbresaid

Bill are enclosed herewith lor taking further necessary action please.

Yours faithfully,

Encls: As above.

(THAKUR KAUL SINGH)
Revenue Minister, H.P.

Endst. As above: Dated 2011

Copy forwarded to the Principal Secretary (Law) to the Govt.
of H.P. Shimla-02 tbr necessary action and infonnation please.

/
/

(Parveen Kurnar Taak)
Deputy Secy. (Revenue) to the
Govt. of Hin-rachal Pradcsh.
Tel. No.-0 111 -2628491 .
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s-Et{q}- fr o'nq}' irl iDsH

Eqrrf, rt$ qrqrmq qt€ oTEft'qq. 1e68 6 gq++n S oiEftq qm+q BEEI qrqrcq
qrqrddr qr fro. oTqtrd-qt fr erqr fuq qfi qrd Esilffi w ;qrqroq rnts

B-(ffril Gil{ e'}TrRf, fr1 qrft t t erm 42. sffi orBfuqq fr €drq qsrq olk trftq Grjqfi
tt sq-qfuo Hrrtr qr ffi qfrs qi cari, o-q ogi, ssor qfr6n qr qfuilq o-c dfu\
{rq H*Ffr a} sq-ffi o.rft t fu-g uauw s{6r{ q# qrqrf,q !fts d Hqrq t W Tfi
tfttr

qmftq sa qrqras i fr.qq.fr.(\-q)Tqi gzz Gfrs. 2016 qrrkr: gmq.Tft. qw sred
qRrs €-tqw ficd t Trfts 3o-og-2010 o) EIu( o-G sqq *i'}[s-d fuqr t fu *should

the Government at the first place, pay the court fee afterall for whose benefit. The amount
eventually is only exchanging hands rather being paidfrom one pocket to other pocket of
the State Government who really is the beneficiary of such a long drawn exercise? More
particularlywhen experience shows that the expenditure incurred towards payment of court
fee, more particularly of a lesser denomination is far more be several hundred times if not
thousand times to the actual amount of court fee to be /ixed. " q1-qftq qFil-dq i qo rft
HlfFd fuqr t fu " lt is high time that the Government should ponder and deliberate on the
issue of greater public importance byweighing all the pros and cons and thereafter arrive at
conscious decision regardingwhether to exempt partly or wholly or not to exempt the State
Government from payment of court fee. ".

qmfiq s@ qrqrlog gM, vGrI s*Drt Ergr qrqrf,q rht-fl d €Erq d fuqrsm'w
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AUTHORITATIVE ENGLISH TEX|

BILL NO.3 OF 2017

THEHIMACHALPRADESIICoURTFEES(AMENDMENT)
BrLL, 20t7

(As lNrnooucED IN rns tr-Ectst-'crrvr Assrrvrer-v)



THE IIIMACHAL PRADESH COURT FEES (AMENDMENT) BILL,2OIl

A-nneNcevrNr or Cr-eusrs

Clauses :

1 . Short title and commencement.

2. Insertion of new secti on 424.
3. Repeal of the Himachal Pradesh Ordinance No. 1 of 2017 andsavings.



BillNo' 3 of 2017

TIIE HIMACHALPRADESH COURT FEES (AMENDMENT)

BILL,2017

(As INrnooucED IN rsr' Ls'ctslerwE Assrvrnrv)

further tu amend the Himachal Pradesh Court Fees Act' 1968

(Act No. S of 1968)'

Bp it enacted by the L'egislative Assembly of Himachal Pradesh in

the Sixty-eiglrthYear oithe Republic of lndia as follows :-

1.(1)ThisActmaybecalledtheHimachalPradeshCourtFeesstrorttitl"
(Amendment) Act,2Ol7 ' commence-

(2) It shall be deemed to have come into force on 3'd day of

A

BilI

10

15

FebruarY,2017.

2. After section 42 ofthe Himachal Pradesh Court Fees Act' 1 968'

the followingnew section shall be inserted' namely :-

*4zA.Special provision regarding suits' agneals' revis-ion etc' filed

by or on behalf 
"f 

tfr. 3tltJi"r"*^r* beiore t'e Corrt.-Nott'itt"tu"aiog

Hr-#;;*;* ,,, any other provisions of this Act' where a suit' appeal'

revision, revi"* o' ott'littuai"i o' a*t'*""t is filed or presented by or on

behalf ofthe so,. cor.ri*.n oi i . officers in their official capacity before

any court, oo .oo't r"J;;[t chargeable in respect of such suit' appeal'

revision, review or oit ., pr"^ai"g or document under the provisions of this

Act.".

Insertion of
new section

42A.

Repeal of
the
Himachal
Pradesh
Ordinance
No. 1 of
2017 and

savrngs.
20

3. (1) The Himachal Pradesh Court Fees (Amendment)

Ordinance, 201 7 is hereby repealed'

A repeal anything done:r anY actiontaken

under the 1trfl 
Ue 

$eemed 
to have been done or

takenunderthe correspondingprovisions of "btl

lfF,ilgT#f*H**,
iifiott ot Pradesh'



STATEMENT OF OBJECTS AND REASONS

ThecourtfeeisleviedandchargedonthedocumentsfiledintheHon,bleHighCourtand

other courts or public ofEces under the provisions ofthe Himachal Pradesh court Fees Act' 1968 '

Section 42 empowers the State Govemmentto enhance, reduce, remit or reflrnd all or any ofthe

fees provided inthe First and Second Schedules appended to the saidAct, but it does not exempt

the State Govemment from payment of court fees'

The Hon'ble High court while hearing the GMP(M) No' 322 of 2016 titted as LAC and

othersvs. Dinu and others on 30-g-2016 observedthat "shouldthe Government atthe firstplace,

paythe court fee

beingpaidfrom
of such along drawn exercise? More particul

incrutedtowards payment ofcourt fee, more p

several hundred times if not thousand times to the actual amount of court fees to be fixed." The

State Govemment from payment of court fee'"'

The above obsenrations made bytheHon'ble HighCourt onthe issue ofpayment ofcourt

fee bythe State Govemment was e

be no logic inPaYment ofcourt fee

go in the accounts elf' It i

to other pocket of . As such, it make special provision

in the said Act to exempt the State Government and i ir offrcial capacity from

in respect of a suit, appeal, revision, r or document

or onbehalf ofthe State Govemment provisions of

theActibid.

Since,theLegislativeAssemblywasnotinsessionandtheamendmentintheHimachal



was published in the Rajpata Himachal Pradesh on 3d Feburary, 20 I 7. Now, the said Ordinance

is being replaced by a regular legislation without any modification.

This Bill seeks to achieve the aforesaid objectives.

(THAKUR KAUL SINGII)
Minister-in-Charge'

SHIMLA:

Dated .,2077.
i{ealth, Revenue & Law Ministet
Himachal Pradesh,

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION

-Nil-

tt=7nIr;<^tn{



THE HIMACHAL PRADESH COURT FEES (AMENDMENT) B,ILL' 2017

A

BILL

further to amend the Himachal Pradesh Court Fees Act,1968 (Act No' 8 of 1968)'

(THAKURKAUL SrNGH)(K GIry4Kls) Minister-in-Charge.
ifeotttu Revenue & Law Minister'
Hirnachal Pradesh.

(DR BALDEV SrNGH)
Principal Seuetary &aw).

SHIMLA:



EXTRACT OF THE PROVISIONS OF

FEES ACT, 1968 (ACT NO. 8 OF 1968)

AMENDMENT BILL

THE HIMACHAL PRADESH COURT

LIKELY TO BE AFFECTED BY THIS

Section:

42. Power to reduce or remit fees.-The State Govemment may' from time to time by

Gazette, reduce or remit, in the whole

r any ofthe fees mentioned in ttre First

annexed, and may in like manner cancel or vary such order'


